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(Shri Nath Pal] 
liament is the only body which is to 
be left out when such events are 
taking place and all that we are to be 
:satisfied with Ia just looking Into the 
next day'. press and get any announce-
ment on theae imp,ortant matters. 
Shri Subramaniam ought to have been 
persuaded by you, though it may not 
be obligatory, to give an explanation 
.... to why he felt tempted upon to 
tender his resignation and what led 
blm later on to withdraw it. In view 
'Of the background of the resignation 
'this was a fair enough proposal that 
I made. 

Sbrl BaDp (Chittoor): I bave only 
"'ne submis.ion to make in adidtion to 
what my hon. friend, Shri Nath Pal, 
bas said. If they had not said any-
thing at all themselvea, either of them, 
10 the public, your ruling would be 
'Considered to deal with this problem 
'Completely and satisfactorily; but, un-
10rtunately, I should say, to weaken 
that ruling what they have done Is 
that no le.s a person than the Prime 
Minister came out to the public giv-
'Ing out whatever had happened as 
'amongst themselve.. Under those cir-
'CumBtance" either you sUlllest to them 
that they should conform to the usual 
'Conventions that, whatever happenB 
~mongst themselves as Ministers, they 
'ahould not be talking about It In pub-
lic; or, when they do It, they Ihould 
be prepared to come to the HOUle and 
make a statement giving all the de-
tails. 

Shrl Natll Pal: Only al a healthy 
convention. 

Mr. SPeaker: I C81UlOt make a gene-
nl rule. I have no power. to dlreet 
any miniater to make a statement 
when he tenders his resignation, as Is 
reported, and withdraw. it Or his re-
signation is not accepted. I have no-
thing further to do in that ... (lnterrup-
tiPi1) Our rules only enjoin upon. or 
rat'lC'r.give one privilege to, a Minis-

ler that if his resignation is accepted 
Dnd he goes out, he has aright to 
make a statembent. That is the only 
thing that is contained in our Rules; 
otherwise, we have nothing that we 
can enforce. Particularly, the Speaker 
cannot ask the Minister that because 
he tendered his resignation to his chief 
or boss, to the Prime Minister, he 
must make a statement here as to 
what were the reasons. I cannot do 
that. 

11.1. IuL 

ELI!lCTION TO COMMIT.l'EE 

ANIMAL W£t.rARIl BOAIID 

The MIDIRer of Food &lid AcrIcul-
ture (Sbrl C. SubnllWllam): I beg to 
move: 

''That In pursuance of Section 
5(1) (1) of the Prevention of 
Cruelty to Animals Act, 1960, the 
members of Lok Sabha do proceed 
to elect, In such manner as the 
Speaker may direct, four members 
from among themselves to serve 
as members of the Animal Wel-
fare Board, subject to the other 
provisions of the said Act." 

Mr. Speakflr: The questIon is: 

''That In pursuance of Section 
5(1) (i) of the Prevention of 
Cruelty to Animals Act, 1960, the 
members of Lok Sabha do proceed 
to elect, In such manner as the 
Speaker may direct, four members 
from among themselves to serve 
as members of the Animal Wel-
fare Board, subject to the other 
provisions of the said Act." 

The motion w.... moved. 

lUI lin. 
INSURANCE (AMENDMENT) BILL" 

The Millbter of I'Wanep (Sbrl T. T. 
Krlslmamacbarl): I beg to move for 
leave to introduce a Bill further to 
amend the Insurance Act, 1938. 
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Mr. Speaker: The question is: 

IIThnt leave be granted to intro-
duce a Bill further to amend the 
Insurance Act. 1938. 

The motion was adopted. 

8hri T. T. KrlsJmamacharl: I intro-
duce the Bill. 

12.52 hra. 
DEMANnso FOR SUPPLEMENTARY 

GRANTs (GENERAL)-I964-65 
Mr. Speaker: We will now take up 

the discussion and voting on the Sup-
plementary Demands for Grants In 
respect of the Budget (General) for 
1964-85. 

DEMAND No. I-MINISTRY tlF COM-
MUNITY J)zva.oPMENT AND CooHIIATION 

Mr. Speaker: Motion moved: 

''That a Supplementary sum not 
exceeding Rs. 40.000 'be granted to 
the President to defray the 
'Charges which will come in course 
of payment during the year ending 
the 31st day of March. 1985. in 
respect of 'Ministry of Community 
Development and Cooperation· ... 

DEMAND No. 3-MlNISTRY OF DuENCE 

Mr. Speaker: Motion moved: 

''That a Supplementary sum not 
exceeding Rs. 1.28.000 be granted 
to the President to defray the 
charges which will come in eOune 
of payment during the year ending 
the 31st day of March. 1985, In 
respect ot ~nistry of Defencet ," 

DEMAND No, 6-DZPENCE SI:RVlC_ 
EFl'BCTIVIl-AnI FORCE 

Mr. Speaker: Motion moved: 

''That a Supplementary sum not 
exceeding Rs. 2,95,70,00 be grant-
ed to the President to dl!'lray the 
charges which will come in course 
of payment during the year ending 

-Moved with the recommendation 

the 31st day of March, 1965, In 
respect of 'DefenCe IServiee_ 
Effective--Air Force'." 

l>BMAND No. IS-MINISTRv or FINANCE 

Mr. Speaker: Motion moved: 

''That a Supplementary sum not 
exceeding Rs. 3.08.000 be granted 
to lUte P.resldent to defray the 
charges which will come In course 
of payment during the year ending 
the 31st day of March. 1965, in 
respect of 'Ministry of Finance· ... 

DEMAND No. 21-UNION ExCISE DUTIU 

Mr. Speaker: Motion moved: 

''That a Supplementary 8um not 
exceeding Rs. 55.50,000 be granted 
to the President to dl!'fray the 
charges which will come in coune 
of payment dUring the year ending 
the 31st day of March. 1985. in 
reopect of 'Union Excise Duties'." 

DEMAND No. 22-TAXI:S ON INcoM. 
INCLUDINC CORPORATION TAX, ETC. 

Mr. Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 28,00,000 be grant-
ed to the President to defray the 
charges which will come In course 
of payment during the year ending 
the 31st day of March, 1985, In 
respect of Taxes on Income In-
cluding Corporation Tax, etc.' ... 

DEMAND No. 23-STA_ 

Mr. Speaker: Motion moved: 

''That a Supplementary sum not 
excOieding Rs. 8.19.000 be granted 
to the President to defray the 
charge,. whkh will come in course 
at payment during the year ending 
the 31st day at March, 1965 in 
TC5JX"Ct of JS~ampst." 

of the President. 


